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THE VICE-CHAIRMAN  (SHRI M.P. 
BHARGAVA) :   The  question  is : 

"That the Bill be passed." 

The  motion was  adopted. 

THE    CRIMINAL    AND     
ELECTIONLAWS AMENDMENT 

BILL,1969—contd. 

THE VICE-CHAIRMAN  (SHRI M.P. 
BHARGAVA) :   We come back to the 

Criminal and Election Laws Amendment Bill, 
1969. The First Reading was over. We shall 
now take up the clause by clause    
consideration of the 
Bill. 

Clause  2—Substitution    of new section for  
section   153A 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA) : There are eight amendments. 
Mr. Niranjan Varma and Mr. Vaishampayen 
are not here. Mr. Ganeshi Lai Chaudhary, are 
you moving your  amendment? 

SHRI GANESHI LAL CHAUDHARY 
(Uttar Pradesh) : Mr. Vice-Chairman, Sir, I 
move : 

20. "That at page 2, line 4, for the words 
'or ill-will' the words 'ill-will or 
untouchability' be  substituted". 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA) : Ill-will or untouchabi-lity. 

SHRI GANESHI LAL CHAUDHARY : 
"Feelings of enmity, hatred or ill-will". 
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Shri GANESHI LAL CHAUDHARY: I 

would like to withdraw my amendment. 

* Amendment  No.  20  was,  by  leave, 
withdrawn. 

THE VICE-CHAIRMAN  (SHRI M. P. 
BHARGAVA) :   The question is : 

"That clause 2 stand part of the Bill." 

The motion was adopted. 

Clause 2 was added :o the Bill. 

Clauses 3  to 7   were   added to the Bill. 

Clause   8—Composition   of   the   
PressConsultative    Committee    and rules 

inrespect thereof 

SHRI      GANESHI      LAL       CHAU-
DHARY : Sir, I move : 

24. "That at page 5, line 21, for the words 
'and journalists' the words 'journalists, 
public men and persons from the Scheduled 
Castes and Scheduled Tribes'  be 
substituted." 

 
♦For  text   of   amendment,   vide   col. 

5764 supra. 
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SHRI GANESHI LAL CHAUDHARY; 
Sir, I would like to withdraw my amendment. 

Amendment No. 24 loas, by leave, 
withdrawn. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :   The question is : 

"That clause 8 stands part of the Bill." 

The  motion was adopted. 

Clause 8 was added to the Bill. 

For  text  of   amendment,   vide  col. 5766 
supra. 
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[The Vice-Chairman] 
Clause 1, the Enacting Formula and the 

Title were added to the Bill. 
SHRI  VIDYA  CHARAN  SHUKLA : Sir, 

I move : 
"That the Bill be passed." 

The question was proposed. 
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3  P.  M. 

SHRI CHITTA BASU (West Bengal) : Mr. 
Vice-Chairman, the particular object of this 
Bill is commendable because it seeks to fight 
the communal virus in our country and in this 
respect the Government should receive the all-
out support from all sections of this House. I 
extend my support to this measure. While 
extending my support I cannot but make 
certain observations looking at the figures of 
the communal disturbances very recently . . . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA : And also looking at the fact 
that  it  is  the third reading. 

 



5775 Criminal and Election [26 AUGUST 1969] Laus Amdt. Bill, 1969       5776 
 

SHRI CHITTA BASU : . . . and of -course, 
also bearing in mind that I am speaking at the 
fag end of the debate. Sir, I hope you will 
agree with me that these communal incidents 
instead of being on the decrease, are actually 
on the increase as certain figures which are 
with me. suggest. The number of such 
incidents in 1966 was 132. It increased to 220 
in 1967. It has further increased to 349 in 
1968. And for the first three months of the 
present year it has already reached 101. Thus, I 
would like to emphasise that the number of 
communal incidents is on the increase and this 
has to be fought squarely. I am sorry to say 
that unless this communalism is fought on the 
political level and other levels, it is not going 
to be a successful attempt. I am greatly 
surprised when I listened to my friend, Mr. 
Man Singh Varma, that «ven there are certain 
political approaches to this particular problem 
which, instead of easing the situation, will 
aggravate the situation. Since I have not got 
much time at my disposal I shall not discuss 
the problem in detail. But I strongly feel and I 
hope the entire House will share my feelings 
when I say that it is the principal and primary 
responsibility of the majority community to 
ensure the security of the minorities living in 
this country, be it religious minorities, be it 
linguistic minorities, be it minorities of other 
nature. The responsibility lies squarely with 
the majority community. And I am sorry to say 
that the majority community is also being 
infected by communalism and certain political 
parties are also creating such conditions. There 
lies the great danger. There lies the great 
anxiety. Sir, I think you have become very 
much restless to conclude this debate. I would 
only say that unless we adopt this kind of a 
political approach that it is the majority 
community which has to ensure the security of 
the minority communities, I think the 
communal incidents, instead of decreasing, 
will only increase. Therefore, while supporting 
this measure which has a very limited purpose. 
I urge upon the Government not to remain 
content only with certain legislative    
measures   of  the     nature  that 

they have now brought forward, but to take 
other steps, namely, there should be a 
consistent campaign for communal amity, 
there should be a systematic campaign among 
the younger generation against the communal 
virus, I suggest that there should be an all-
party committee at all levels to fight this 
communalism and at the same time certain 
vigorous, energetic programmes should be 
undertaken for the socio-economic upliftment 
of the minorities, whether of a religious nature 
or of a linguistic nature or of any other nature. 
That alone can create conditions which will 
banish communalism from our country and 
make the secular concept of our country a 
permanent feature in our life. With these 
words I support the measure. 
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THE      VICE-CHAIRMAN (SHRI 

M. P. BHARGAVA) :  The question is:. 

"That  the Bill  be passed." 

The  motion was adopted. 

THE       VICE-CHAIRMAN (SHRI 
M. P. BHARGAVA) : We move on to the 
Delhi High Court (Amendment) Bill, 1969. 

THE DELHI HIGH COURT (AMEND-
MENT) BILL, 1969 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS. (SHRI K. 
S. RAMASWAMY) : Mr. Vice-Chairman, 
Sir, I beg to move : 

"That the Bill to amend the Delhi High 
Court Act, 1966, as passed by the Lok 
Sabha, be taken into consideration." 

Sir, under Section 5(2) of the Delhi High 
Court Act, 1966, the Delhi High Court has 
ordinary original civil jurisdiction in every suit 
the value of which exceeds twenty-hve 
thousand rupees. Under Section 17(3) of that 
Act the Delhi High Court has such original 
jurisdiction in respect of the Union territory of 
Himachal Pradesh also. After the establishment 
of the Delhi High Court it was found that the 
limit of twenty-five thousand rupees for civil 
suits was too low a figure for such a big 
metropolitan city like Delhi, and that the Hif?h 
Court had started accumulating arrears. It was 
therefore considered necessary, in the interests 
of speedy disposal of work in the High Court, 
that the present limit of twenty-five thousand 
rupees for original suits should be raised, and 
the High Court should have ordinary original 
civil jurisdiction only in suits whose value 
exceeds 

 


